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Mre VeKe Koli

Diste. Departmental Branch

Post Office, Village Kana Talav
Tale. Savarkundla Bhavnagar Dist.

Applicante
Advocate Mre KeKe 3hah
Versus
l.Union of India
Notice to be served
through the Secretary
Deptte 0of Telecomrmunications,
New Relhi
2e senior superintendent of Post Office
Bhavnagar Division, Bhavn:gare.
3« Sub Division Inspector, Post Office
Savarkundla. Respondents .
Advocate Mre.&kil Kureshi
ORAL JUDGMENT
In
Qeire 799 of 1993 Date $- 5-4.19940
Per Hon'ble Shri N.3. Patel Vice Chairman.

Rejoinder filed by Mre. K.K. 3hah taken on record. After

discussion at the bur}Mr. KeKe Shah seeks permission to withdraw the
O.Ae Permission granted. O.A* stands disposed of as withdrawn.NO order

as to costs.

L "
(Ke Ramamoorthy) (N.B. Patel)

Member (A) Vice Chairman

*AS .




